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CBaiRAL ADMINiaCRM?IVE TRlBUHftL. JABALPUR BENCH. .Ti^RM.PTip

Original JeaalAaatlQa Mo ̂ 6 of 2003

Jabalpur# this the lith day of P^ruary,2003.

Hon'ble Mr,justice ll*N.Singh- Vice g»>a4tTpgn
Hanr'ble Mr,R,K^padhyaya^ Mestoar (Adimv*)

Bhagwati Bai f^o late Haricharan#
are^er T.No,6145 TPS \fehicle Pactory,
Jabalpur, Vo near OOHanittee Hall^
Sanj^ Nagar, Adhartalf Jabalpur, -APPLICANT

(By Advocate-. Mc,m,R •Chandra)

versus

!• The Union of India through
Chaixmanr Ordnance Paotory Board,
10-Aockland Road, Calciitta-l,

2. Chairman,
Ordnance Paetory Board, 10,
Auckland Road, Caicutta-i,

3, General Manager,
Vehicle Factory, Grey Iron Foundry
Unit, Jabalpur • -RESPOIDENTS

ORDER (ORAL)

The present application has been filed by the

applicant Bhagwati Bai, who is the widow of the deceased

Government servant Siri Haricharan, ̂ dio died in harness on

4.3.2000. It is Claimed by the applicant that at the time
of death of the deceased Qovemment sST^ant, the family
consisted of the epplicant (widow) and mother of the deceased

Government servant as well as two unesployed sons of the

deceased aiAoyee. It is claimed by the learned counesi of
the Applicant that the ispugned order dated 20.12.2000

(Annexure A-1) is a non-qjeaking order. The ̂ llcant has
filsda r^resentation against this istiugnei order vide
letter dated 3.8 . 2001 (Annexure A-S). It Is also claimed
that this r^resentation is stiU pending fer dii^sal
by the respondent NO •2,

Oontd,,.jp/2.
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2» After hearing the learned couns^ of the ̂ jplleant

and after consideration of the facts made available on

record and without e^qpresslng any opinion on the merits

of the case, the applicant is directed to file a fre^

representation to respondent No .2 alongwith a copy thereof

to respondent N0,3 within a period of three weeks from u

today giving full detail s of the claljn of the ̂ licant

inoiuding details regarding eisployment or otherwise of the

mesober^of the family, left over service of the deceased

Oovemment servant, oovable and imnovable property details

etc, alongwith a copy of this order. In case, the applicant

raWces such a representation, the respondent NO .2 either

himself or by an officer authorised by him is directed to

dispose of the same by ̂ ^eaking order within a period of

two months from the date of its receipt. He is also directed

to comnunicate the same to the applicant pronptly.

3« In view of the directions in the preceding para-

gr^h, this ̂ plication is disposed of at the admission

stage itself.

(ft«K ̂ padhyaya)
H^nberifAdsnv*)

(N.N.fiSingh)
Vide" Chairn#ui
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